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The 2" August 2016

No. MM-01/Mantri Parishad-06/2016/988—1In exercise of the powers conferred by

clause (3) of Article 166 of the constitution of India, the Governor of Bihar is pleased to
make the following amendment in the Rules of Executive Business, of Bihar, 1979
(Amended from time to time) with immediate effect :-
Amendment
1. The following New Serial No.- 13 is added in Part-C of the forth Schedule of

Rules of Executive Business, 1979 (Amended from time to time) :-

Subject Decision

13. Adminstrative Sanction of Grant/ | Shall be given in the same manner as the
Grant-in-aid to Board, Authority, Agency | sanction is given by the State
or Society or Special Purpose Vehicle for | Government for other schemes under
implementation of any Special Scheme | Plan and Non Plan.

constituted Under any Act/Resolution/

Decision of the State Government

By order of the Governor of Bihar,
Brijesh Mehrotra,

Principal Secretary to the Government.
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